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CcNTRaL .mit^STAATLVE TPJBUNAL, iHINQPAL BENCH

NEW DELHI

aA.No.845 Of 1989

Mew Delhi, this the 6th day of April, 1994,

Hon'ble Mr B, N.Ohouadiyal, Me?nber(A),

» -as t of Kailash, New Delhi-65.(GD-IIp A-> OS/ 0,3-10- C, AG 0« s Branch, Army Head quarter,
( none appeared though represented)

Applicant.

versus

1. Union of India through the Secretary, Ministry
of Defencej Nevi/ Delhi.

2e Director General of Ordinance Services Master General
of Qcdinance Branch-Army Headquarters DHQ, P.O.
Nev/ Delhi, ^

(none appeared through represented),
«... Respond en ts,

CRDER.( oral)

This case has been called twice but no one
/

is present on behalf of the parties. The applicant \

or his counsel were also not present on the

last t^So occasions, namely, on 4-4-1994 and 5-4-1994^

The case is, therefore, dismissed in.default and

non prosecution,

-f\i tX ^
( BjN.Dhoundiyal )

Men)ber( A^

\ \


